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Judgement

( As GefzHon. Mr. R, Rangsera jan, Member (Admn,) )

e =T

Heard Sri P, Krishna Reddy, learned counsel for
the applicanf and Sri y, Bhimanna, learned counael
| for the respondents,
24

o ="

This DA was fPiled praying for a direction to the -

respondents not to effect recovery from the applicant

- pending enquiry intc the withdrawals of mbnay in the name -

of the spplicant towards T.v, purchase loan and return

the emount already recovered from the salary. The

applicant who is now working in Vijayauadé Division of

SC Railways is a Membsr of the Railway Employeaa Co~up~-

'-ratzva Credit Society Ltd,, of Madras, uho is rapreaentad

by its Secrztffy, who is impleaded as R-1. As Vi jayawada -

Division uastpart of Madras Division, amployees of

Vijayauada Division are permitted to continue in the
Mssxas Railway Employees Co-op. Credit sdciety Ltd, Modva
3. The plea of the applicant is that by forging his
signature some persons might have purchased T4y, from
R-1%ahjbre&it and when the recovery was started from
~the month ef October, 95J &Eey.have given & complaint
and the CBI is investigating intoc the same,

4, = The OA,1441/95 was filed in this Bench and the

applicants therein are similarly placed as the applicant

i
o

herein, By order of this Bench, dated 15-12-1995 (both
of us were parties to the judgement) the (A was dispusad._

| - r
As the applicant herein is dmilarly situated and the

contentions sre similar, we see no rezson to differ

..2.




from the direction already given in DA.1441/95, Hencea,

the following direction is given :

The Chairman of
(as he {s an afficér
General FManager) has
applicantd) end if he

prima facie truth in

the msn;ging Committee of R-1 Society
of the Railuays nominated by the

to looklinta bhé allegaéiona of the
feels that there appears to be

the alleégations of the applicant he

has to suapend.the-recoﬁéry‘egnding completion of inguiry
by the CBI. But, if he feels tﬁét there daés not appear
to be such prima facie eiuﬁh in the allegaiinns of the
applicant, the applicant has to be informed accurdingly
and then Qﬁ?{tﬁe applicant) is free to move this Tribunal
under Section 19 of the AT Act if k8 is so advised,

Pending consideration of the allegations of the appli-
=cant by Chairman of Managing Committee of R=1 Society, l_ m
the impugned recovery in regard to the alleged TV loan’y
from the salary of the applicant is suspended, It is ;
needlaess tosmy that, in case it is going to be found ulti- ’
mately that the applicant has purchased the TV from R-1 by |
taking loam, then the entire amount has to be repaid with
interest upto the date of payment in accordance with rules,
If it is ultimately found that the applicant has not |
purchased TV by securing loan from R-1, then the amount
that was recovered from the .salary of the applicant far ths
month of October, 95 and if esny from salary for November,ggtszT
has to be refunded to .the applicant, 1
S. The DA is ordered accordingly at the admission

staga, No costs.//

(R. Rangarajan) ' (v

. Neeladri Raa)
Member (Rdmn,) Vice Chairman

Dated : February 2, 96 J
Dictated in Gpen Court yéLﬁr "
sk | ' LLH)“‘H> ez%bgﬁazqﬂ(§9<-
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Order ' i

(Per Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman)
The O.A. was disposed of finally by the Division
Bench by order dated 2.2.96. Although the Applicant hag

joined the Railway Employees Cooperative Credit Society

Ltd., through its Secretary as Respondent No.l in the OLA..

and has also made averments relating .to the said Society.
no noﬁice of the 0.A. had been served on the said ‘
Respondent. The said original Respoﬁdent Socliety has;
therefore, sought setting aside the order in the 0.A,

which was passed ex-parte. The learned counsel for the|]

' 'KE‘E;‘ML

Applicant submits that the Society had valid (§efence:
PP ¥ ha § ]

to the O.A. and the order has been passed without hearing
him. It is, therefore, submitted that it deserves to be

set aside, ;

2. We have carefully gone through the papers of the O.a.:

We have also heard Shri P.Krishna Reddy, learned counsel|

{ "
for the original Applicant and Shri W.Satyanarayana for

Shri N.R.Devaraj for the official éeépondents. We are

gt
——

of the opinion that since Respondeht'ﬁo.l being necessar

party in the O.A. was entitled to be heard when the

common order was passed, Consequently, we hereby set asdde

the earlier order in the 0.A, dated 2.2.96. The O.A. is

restored. All the parties shall be heard immediately.

3, This application is accordingly allowed.

{ R.Rangarajan ) ( M.G.Chaudhari )
Member (A}, _ Vice-Chairman.
Dated: 3-4-1996. f Vi
Open Court dictation.. ﬁ%ﬂ7615
’ Frs
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCHI|

AT HYDERABAD.

M.A.No.270/96 in Date of order : 3-4-1996,
0.A.No.90/96, _

The Railway Employees p
Coop. Credit Society Ltd., ‘ '
Reptd. by 1ts Secretary, ‘ i
Southern Rly, 0ffices Bldgs., |
Park Town, Madras-600003, «+ Applicant/l1st Respondent

Vs. o ‘

1. K,Radhakrishnamrthy, :
S/oK.Somatah, - i
HSK Gr,I1I Fitter, T.No,25, |
Train Examiner Office,
Machilipatnam, - \
Krishna District, .+ Respondent l1/Applicant

2. The Chief Personnel Officer,
S.C.Rly., Rail Nilayam,
Secunderabad.,

3. The Senior Divisional
Personnel Officer,
S.C.Rly., ‘
Vi jaywada. .+ Respondents 2 & 3/
Respondents 2 & 3,

- -

Counsel for the Applicant/ :
1st Respondent .+ Shri S.Narasimhan

Counsel for Respondent 1/

Applicant .. Shri P.Krishna Reddy

Counsel for Respondents 2&3/

Respondents 2 & 3 «» Shri W.Satyanarayana for

Shri N.R.Devaraj, SC for Rl

CORAM

Hon'ble Shri Justice M.G.Chaudhari : Vice—CHairman
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following order is passed. i
2. The O.A. is disposed of in terms of the order

dated 2.2.96. Although the instant order is being passed

in terms of the #3id drder, this will bé treated as a fresh

order in terms of para 2 to para 4 of the earlier order.

- We are, however, modifying the direction as was earlier

given. We hereby order that the Chairman of Rl Society
||
shall take a decision in terms of the directions contained

in the order in para 4 of the earlier order which shall be

now read‘as part of the instant order, within a period of
\

four weeks from the date of receipt of this order.
It is left open to the Chairman to take Such decision

as he considers suitable in the matter. | If either the
Applicant or the Resgpondent No,1 and for that matter

the official Respondents is aggrieved by the decision

of the Chairman it will be open to the parties to adopt

in accordance with the law. We restore the order to the

effect that pending consideration of the matter by the

viiaiiman v K1 PUCLTLY tie linpugilea recuvery 1in regara to tne
alleged TV loans from the czalary of the Applicant shall

‘ |
stand stayed. This order shall be read in continuation

of the earlier interim order. i

U’{\f\/&_/é-\ MMM

( ﬁ;m%ngarajan ) ( M.G.Chaudhari ) -
er (A}. Vice-Chairman, 1. o
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M,A, 270/96 in
0.2.90/96 and

0.A.90/96,
To

1. Sri K,Radhakrishna Murthy,
HSK Gr.II Fitter, T.No.25
Train Examiner Officer,
Machilipatnam, Krishna Dist.

| A2 The Chief Personnel Officer, Railnilayam,
SC Rly, Secunderabad,

2 The Senior Divisional Personnel Officer.
SC Rly, Vijayawada. :

e

3. One copy to Mr, P.Krishna Reddy, 2dvocate, CAT.Hyd,

4,0ne copy to Mr,S.,Narasimhag, Advocate, CAT.H
5. One copy to Mr.N,R.,Devraj, SC fir Rlys, CAT. Hyi.

6, One copy to Library, CAT,Hyd. -
7. One spare CODY.
i

pvm

/

A




€ ‘ K : ry
c Lot
TYPED BY ‘ CHECKED BY .

COMPAKED By . APPROVED EY

L)

A !
. TN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. , HYDERABAD - BENCH AT HYDBRABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHART .
- | VICE~CHATRMAN

N THE HON‘BLE MR.
Dateaz"ﬁ)i% ~1996

-QRDER/JUDGMENT °

M.A/Rn%w‘@tﬁ.No;.'z:Tg Jﬂé

| : f in )
m&m."QQ!qgw
T.A.No. ' (wep. )

Admitted ang Interim'rﬁrectinns‘
issued. ) .

Allowed,
: . Disposeqd of with direetions
! - %ﬁs ssed. LT
E&g“'ssed'as withdrawn.,
A . ‘ 'ssed'for‘lbfault
y . - - _Crde ed/Re jected,
pvm ’ - No






